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REFERENCE TO THE LOCKING UP
OF “SAMACHAR BHARATY OFFICE

SHRI GHULAM RASOOL MATTO
(Jammu and ~ Kashmir): Mr. Deputy
Chairman,  Sir, yesterday purely on
humanitarian grounds, T raised the issue
of the employees of Samachar Bharati
who have not been paid their dues for
the last three momths in Delhi and for
the last 12 months in thz State Capitals.
After this “hulla-gulla” was created in this
House, the Generagl Manager, Mr. Ghan-
shyam had gone to the office znd had
locked it. He was going to Italy, and
that was mentioned by me yesterday. But
now he has lecked the entire premis:s,
Sir, 1 would, through you, invite the at-
tention of the Government to this grave
injustice to about 100 people who are
working in Samachar Bharati in Delhi
and I would request the Government to
kindly intervene and ~help those poor
people who are working there.

SHRI SURESH KALMADI (Maha-
rashtra): The Government must inter-
vene immediately. (Interruptions).

MR. DEPUTY CHAIRMAN: Please,
one by one.
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The House should not be adjourned
without taking the House into comfidence
as to what the Government proposes to
do in respect of the financial crises that
afflict the two agencies. The cmployees’
welfare particularly is a matter of deep
concern to us,

MR. DEPUTY CHAIRMAN: Now
the matter has been brought to the notice
of the Governfemt. It was raised yes-
terdsy and today also it has been raised.
(Interruptions)  Please hear me. The
matter is quite serious. 1 can see it. [
hope that the Government will look isto
the matter and if it is pot possible to
come before this House, I hope the Gov-
ernment will inform the ofher House,
(Interruptions)
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1t is a different corporation, (Interup-
tions) 1 am asking the Government to
look into the matter and apprise the
House of the situatiom, what steps can
be taken. So, now that matter is over.
(Interruptionsy Please don’t record any-
body.

1 am calling Dr. Bhai Mahavir now.
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MR, DEPUTY CHAIRMAN: Please
sit down... (Interruptions). Mr, Dipen

Ghosh, what do you want now? I think

the Press people have known that Shric

Dipen Ghosh is taking up their cause.
(Interruptions).

SHRI DIPEN GHOSH (West Bengal):
I take strong obejction to this, I am

not inclined to get my name publicised.

You said that Lok Sabha will discuss

it. ..

MR. DEPUTY CHAIRMAN: No, I

did not say that.

SHRI DIPEN GHOSH: You said so.
But it was raised in this House, Then
you did not allow the Minister to replyt
After that the management has taken ad-
vantage of it and declared a lock-out.
It is an illegeal lock-out. Why domt you
issue a - directive to the Government to

make a statement in the House?

MR. DEPUTY CHAIRMAN: Did you
not hear what I said?

SHRI DIPEN GHOSH: You said that
the other House will discuss it.

MR, DEPUTY CHAIRMAN: I did
not say that. T said that the Govern-
ment will take note of this fact. I said
that the Government should take note of
the agitation and the views of the Mem-
bers here and apprise the House of the
situation, if possible,

[RAJYA SABHA]

If it is not possi- -
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ble, the other House is sitting. They can
do it there,

SHRI DIPEN GHOSH: Why is it not
possible?

MR. DEPUTY CHAIRMAN: Your
Party is also running a Government.

SHRI DIPEN GHOSH: Yes, I know
it should be possible,

MR. ]jEPUTY CHAIRMAN _ : 'Please
resume your seat. Yes, Dr. Bhai Manavir.

DR. BHAI MAHAVIR : (Madhya
Pradesh): It is omly something happening
in Delhi, Can they not make a state-
ment in just one day?

WASUDEO
It is after all

SHRI SHRIDHAR
DHABE (Maharashtrg) .
a Government company.
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